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CUSTOMS EXCISE AND GOLD (CONTROL) APPELLATE TRIRBRUNAL,
NEW DELHI '

E/Appeal Nos. 1329 & 1330/2000-NB(SM) ¢

(Arising out of Order-in-Appeal No. 167-168/APPL/BPL/2000
dated 31.1.2000 passed by the Commissioner (Appeals),
Central '‘Excise, Bhopal)

E/Appeal Nos. 1331 to 1334/2000-NB(SM)

(Arising out of Order-in-Appeal No. 158 to 162/CE/RBPL/
2000 dated 1.2.2000 passed by the Commissioner
(Appeals), Central Excise, Bhopal)

E/Appeal No. 1335/2000-NB(SM)

.(Arising out of Order-in-Appeal No. 169-170/CE/BPL/2000
dated 24.1.2000 passed by the Commissioner (Appeals),
Central Excise, Bhopal)

E/Appeal Nos. 1336 to 1339/2000-NB(SM)

(Arising out of Order-in-Appeal No. 171-177/CE/BPL/2000
dated 24.1,2000 passed by the Commissioner (Appeals),
Central Excise, Bhopal)

M/s. B.H.E.L. Appellants,

Reptd. by Sh. Madhur Bava, Accts. Officer
Versus
CCE, Bhopal Respondent,

Reptd. by Sh. Swatanter Kumar, JDR

ng Cefen

me— ORDER NO Afﬂ? K /O//DATED 19.1.2000

Per V.K. Agrawal:

These are 11 appeals filed by M/s. B.H.E.L.
against different Orders passed by the Commissioner
(Appeals) diswmissing their appeals for non-compliance
with the interim Stay Order passed by him.

2. Though these matters were listed for hearing of
only stay petitions but as the issue involved is in very

MEASLD
WG compass, T have taken all the appeals for disposal
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with the coﬁsent of both the sides. Accordingly, the
recovery of the dues are sfayed in all these matters:

3. The Commissioner (Appeals) has dismissed appeals
for non-compliance with the regquirement of predeposit of
duty under Section 35F of the Central E#cise Act withou£
affording any personal hearing to the Appellants. I also
notice that no personal hearing was even granted at the
time of passing the interim Stav Order nor the
Commissioner (Appeals) considered the applicationA for
modification of the interim stay order filed by the
Appellants. As the impugned orders had been issued in
gross violation of‘Principle of Natural Justice all the
Orders are set aside and the matters are remanded to the
Commissioner (Appeals) with the direction to first hear
the stay applications after affording reasonable
opportunity of hearing to the Appellants and thereafter

decide the appeals in accordance with law. All the

appeals are allowed by way of remand.
(V.K. AGRAWAL) ;
MEMBER (TECHNICAL)

Dated 23rd January, 2001
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